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No. Y%Q 1 (F.No.203/88 /®T_ITA.IT) : In dontinuation of
this Office Notification No, 6492 (F.No.203/ | 2 /8% .I7A.II)
'dat_edaaawa It is he-reby__no-tified for- éehefai information
that the Institution mentisned belbw haé been.apbrﬁved-b§

Department of Scientific & Industrial Research, New Delhi, the

Prescribed Authority for the pﬁfpbses of dlauée { til)-of sttb~

- - - I i-
section (1) of Section 35 (Thirty five/One/fuzes ) of the
Kacomestax Act, 1961 read with Rule 6 of the #ncomeftax_Rules,
1962 under the category winstttwtion® subject .te the following
conditiong:- ‘ 4 ' . _ | R ‘ .
1) That the Isteraatiosal Mamagemest !nrtitutc India, New Dalhi..
Wili’maihtain 5_Sépaiate acéount of Ithe sﬂms'received_' |
by it for scientific research. e

1i) That the said iuitltuto; will furnilsh annual returns

Of its scientific research activitids to the Prescribed i~
Authority for every financial year in such_ forms as may

e laid down and intimated to them for this purpose by
~ 3Lst may each year. : |

. 11i) That the said Isetitute will sﬁbmik to the Prescribed

: &uthoritY'bY'30th June each, year a ebpy of theilr audited:
annual accounts showing their total income and -expendi~ -
ture and Balance Sheet showing its assets liabilities
With a copy of each of these documents to the Central
Board of Direct Taxes, New Delhi and|the concerned

maissioner of Income-tax. } : |

_ gsior o] s T
: T - . 0 Central Board
iv) That the_sald‘: St will apply to Centr A

0f Direct Taxes, ﬁ%nistry of Finance |(Department of
Revenue), New Delhi, 3 months in advance before the
expiry of the approval for further extension. '
Applications received after the date |of expiry of
SPPYroval are 19abhle tn ha vodioct~d | 5

~
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INSTITUTION

International Management Institute India, 9-A,
Phelps Building, Connaught Circus, New Delhi~110 001¢

This

Notification is effective for a reriod from

.éi'/

{ Y.K. Bztrs ) )

Under Secretary to the Government of Iadia

Copy {orwarded to :~- -

1. All Commissioner of Income-tax (2 copies). o

Ze

Director
gation)
survey/P

s of Inspection(Investigation)/(Special Investi~-
11&ﬂud;t/RS&PR/Vigilance/Intelligence/ﬁécovory/--
&FR, Néw Delhi.,

nspection Division {CBDT), Mayur Bhavan, New Dolhi.

C.S.D.(Legal), 4th Floor, Supsr Baza» Buildin
Connaugnt Ciréus, New Deihi.p - =,

Directorate of O & M Services (1in T )
P = L . como-t Aiwane=-G
Mata Sundri Lane, New DelHi. ( coma ax), Aiwane halib,

The Secretary, Departrent of Scientific & Industrizl

Research

» Technology Bhaven, New Mehrauli Road, Ncw D2lhi

with reference to their O,M. No,

datod. 90.3,1987.

13/25/83=Tu.V.

The Jaint Secretary & Legal Advis Ministry I |
Shastri Dhavan, Hew Delhi, . oot o osEry of tew,

Comptroller & Auditer Generzl of India (50 copies).

Bulletin

I.P. Estzte, New Delhi..

Sogtion of D,I.fP&FR), 2nd Floor, Hans Bhavan,
5 copies).

-

-~

The Directer, Internsticmal Management Institute India, 9w,

Philpd Building,’ Cenmsught Cireus, New n.lrg-uo 001,

TR -

Under Secretary to the Gavernment of India



